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IN THE CENTRAL ■ADHINlSTRATIVl: TRIBUNAL
PRlNCII^L BENCH,,NEW BELMI. •

OA.2671/C0 date of Dec ision112.35.

Shri Jai: Karan-

Delhi Adniri .

ppT.fCdfi.t

Versus

Respoi iJej"

None for the applicant. ;

O.N. TrishaV; /'counsel for the respondents

CORAMt

hon'ble shri 3»p. sharma, judicial member.

C 'R D E R/ fOral)

{DELIVERED BY HON'BLE.'SHRI J.P. SHARMA, MEMBER
^ ^ jf='

Matter taken up on the tr.ention uf the

learned counsel Shri 0,N. Ti ishal .
-

7V

■'constable dai Karan in th^ ai-plkation

under Section -19 of the ftdffiiniot ative T. ibunal
Act, 1985 has prayed. -Co' the 91
following main reliefs:,-

Order-No.lS183/For (Ay Dt. 29;.10a990 of;-

■  - . " r . resppn whereby the applicant
j-(3s been ordered to vacal the Govci nment

/quarter ■ Ng.-A-60, / Police Station,
Janakpuri, New Delhi. Le set aside. . . .
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y^'.. '' ■ O.N. Tr^shsT appedrexJ on bfrhalP o.

the respondents and gave a.stalemsnt at.the ,

that srnce_ the applicant,hasJoAned.-the- pressfit

departtnent on repatriation from dfficc uf

Cosm-issioner of Excise, the- itnpugned order dated

29.1®.1990 win not be carried out and has been

withdrawn by the rsspohddrtts. The iarpugned order

"was passedrwhen the applicant has proceeded on

deputation fro'w Delhi Police.w.e.f. 13.06.1980.

^The allotment ih his •nawe.of the Quarter MocA 00,

Type I, P.S. lanakpuri was Gancelied. As the '

applicant has rejoined the parent idepartment,

.i thiShprder of cancenation also stands withdrawi..,

liTheli earned counser;. % the- iredporident stated,,

that since the respondents are not pursuing the

cancellation and i consequently eviction of Llie

applicant from the aforesaid quarter the rel ief
.^claimed stands 'allowed;hy the ̂^department of the

QA has •becorae.^ infructcws.^ None appeared on

behalf of the applicant.
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In .view'of the above eircumstahces, the

OA is disposed of accordingTy and the applicant

can continue 'to occupy the quarter;No.A-60, ,P•S.

danakpuri 1 subject ■ to payment of the pres.ct.ibtd

normal lltence ' fee. : The ihtei-im order passed onon

t8.:12.1990 made ■ absolute. ̂ Parties are left 'to

bear their own costs.
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1 1. P. ol lARHA /

MEMBER U)
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